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CENTRAL ADMINISTRATIVE TRIBUNAL: PRINCIPAL BENCH

Original Application Nos.3142/2G01

New Deihi, this the 1%th day of November, 200t

HON’BLE MR. V.K. MAJOTRA, MEMBER (A)
HON’BLE MR.KULDIP SINGH,MEMBER({JUDL)
Mrs. Gurmeet Kaur,
W/o Shii Jarnail Singn,
R/0 64, ARKUr Apartments,
7, IP Extention, Near Mother Dairy,
Delhi-110 G92.
-Appiicant
{By Advocate: Shri 5.K. Sawhney)
Yersus
1. Union-oFf India through
Ministry of Urban Deveiopment and
Poverty Alleviation, Nirman Bhawan,
New Deihi.
2. Director (Aamh. )}, CFWD,
Office of Direcior General (WOrksj,
Nirman Bhawan, New Delni.
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-Respongents

By Hon’ble Shii V.K. Majotra, Member (A)
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Learned counsel contended that the applicant has been
transTerred under a differsnt Pay ofe r
Lransterred ungei a ditferent Pay & Accounts Office
; “ing e Tagt > SarS 57

auring Lhe rast LWG years o7 her service and her
representations against the , said transter made O
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mala Tide intention. Learned counsel stated t

appiicant is deft with a short

ot  ner retirement benefits. Learned counsel a

on  Karan Singh Vs. Union of India
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L period before her
different P&AO shall
T towards Tinalisation

J.D. Gupta Vs. Union of India 18383 (1) ATJ 476 wherein
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as

the applicants haﬁzf been trans

less than two years of service, directions were issued to

review the transfer order taking intc

nardships caused to the applicants.
3. In the Tactis and circumsta
our  view ends of Jjustice will
respondents are directed to

shall not operate upon Annexure A-1

oeen transferrved under a differ
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(Kuldip shingh)
Member (J)
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(V.K. Majotra)
Member (A)




